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SHRI SURENDRA MOHANTY: 1

am talking of the Rules of Procedure.

As soon ks the resignation comes, it

becomes effective, The Rules of Proce-

dure say that a Member should
merely address a letter to the Speaker
that he is resigning, without assigning
any reason therefor. I only wigh that
the same privilege is extended to other

Members also, go that they may also

state the reasons if they so desire.

MR. SPEAKER: There jg nothing of
a point of order in it
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SHRIMATI T. LAKSHMIKAN-
'I_‘I-IAMMA (Khammam): Sir, I would
like to ask a question.

MR. CHAIRMAN: The difficulty s,
under the Rules, only 4 Members can
ask questions. Secondly, in this case,
10 Members wanted to ask questions.
Fifteen were eliminated by ballot.
Now, I cannot include anybody who
had not asked for his or her name to
be included. Thig will be really un-
fair. Shri Mohsin.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): Mr. Chair-
man, Sir, Mr, Ramavatar Shastri had
asked a question op 7th August, Un-
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starred Questidbn No. 1801. The ques-
tion was:

“(a) the number of cases where
pension of persons, who secured
Freedom Fighters pension as g result
of having supplied false informa-
tion, hag beep stopped.”

To this, I had replied:

“Pensiong have been suspended/
stopped in 175 cases.”

He had also asked:

“the pames and addresses of the
Members of Parhament, Ex-Mem-
bers of Parliament, Members of
Legislative Assemblies and Ex-
Members of Legislative Assemblies
and other authorities, on the autho-
rily of whose certificates such per-
sons succeeded in getling their pen-
siong and nature of action Govern-
ment have decided to take against
them.”

To this, I had replied:

“It is not possible to give the
namesg and addresses in all these
cases, However, if, on the comple-
tion of enquiry the pensiong are
found to be wrongly sanctioned, the
same will be cancelled and fuither
action regarding recovery etc. taken
depending on the merits of each
case.”

Sir, this Half-an-hour Discussion has
arisen out of the answers given on that
day.

Mr Shastri while raising the dis-
cugsion had agked for the figures, how
many applications have been received
and how many applications have been
disposed of. I want to give the up to
date information. As on 14th August
1874, the total number of application
received within the due date was
1,95,104, The due date was 3lst March,
1974. The total number of applicu-
tions received within the due date in-
cludeg Ex. INA personnel. The num-
ber of applications receiveq after the
due date wag 9,243, This makes up &
total of 2,04,347. Out of these appli-
cations, in the case of 86,162 applica-
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tions, pension hag been sanctioned;
number of applications rejected—
38829; rumber of applications filed—
24,782; total mumber of applications
disposed of—1,49,828 gnd the number
of applications pemding disposal—
54,824. Of course, Sir, this includes
the applications received after the due
date also.

Sir, a point hag been made by almost
all the Members that there has been
delay in the disposal of the applica-
tions. I may state that even these
54,824 applications pending, except
those received after 31st March, 1974
have been scrutinised more than once.
But, they are pending disposal for
want of evidence for want of due cer-
tificategs which are required to be
prodtuced by the applicants or for want
of recommendations from the State
Governmentg which are yet to come.
Thig ig the reason, why these appli-
cations are pending. Otherwise, we
would have been able to dispose of
most of the applications, almost all the
applications. Of ocourse, it is irue
timat the gpplications which have becn
recelveg after the due dste, nameiy,
31t March, 1974, are pending examu-
nation and scrutiny. They will be
taken up ag soon as the previoug load
is disposed of. In the case of applica-
tions which are received afier the due
date, they will be considered only if
sufficient reasons, which are convine-
ing, are given for the delay in giving
the applications. Every effort has
been ang is being made to see that
the applicationg are disposed of early
and due attention is paid to the dis-
posal of the applications. -

Mr. Shastri made some allegations
that there are thousands of fake appli-
cants who are Teceiving pension. It
i{s true that he hag written some
Jetters, but he has complained only
about 30 cases of thig sort. We have
got the details of all these 30 cases.
The total number of complaints re-
ceived throughout the country is 428.
Thenumberefemsmwhichpmsiun
has been sucpended as on 15th August,
19%4 45 186. The number of cases dis-
posed of ig 24, gut of Which in 21 casss
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the complaintg were found to be base-.
less. In 2 cases pensions have been
cancelled as the complaints were
found to be correct. In the remuining
one case, the complaint was received
before the pension was sancloned, Bo,
the case has been rejected. From
these figures, we cannot conclude that
there are a large number of fake ap-
plications.

SHRI RAMAVATAR SHASTRI:
How did you conclude that the com-
plaint wag baseless?

SHRI F. H. MOHSIN: Usually when
a complaint 15 received, we ask the
State Government again to verify it.
We will verify whether the records are
correct. If there iz even some giight
doubt about the genuineness of a
document, we ask the State Govern-
ment to verify 1t from the jail autho-
nties. We cannot make a direct un-
quiry from here throughout the length
and breadth of the country.

Shastriji made a complaint about
an employee in the freedom fighters
section in Bihar. That was also sent
o the State Government to be enquir-
ed into He did not mention the name.
Even now he 13 not definite. He says
it may be Lal Babu or Ram Babtu.
There were two persons by these
names. Lal Babu is already under
transfer orders. We will suggest that
Ram Babu also ghould be shifted.
This much we can do. If there are
complaints against any other officers,
we will ask the State Government to
enquire into it If Shastriji gives the
names of any persons who are teking
this pension by producing false certi=
ficates, we will enquire into the
matter.

He had written sbout the case of
Shri Hazari Lal of Patna Distriet, In
that case, g complaint was received by
Shri Shastri, which he forwarded to
us.

MR. CHAIRMAN: The Minister will
remember that when the names were
cited by Bhri Shastrd, 1 objected to the
names being mentioned. If you start
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giving individual names, this half un
hour discussion, which has alresdy
gone to one hour, will go on endlessly.
So, leaving aside individual cases, you
can refer 1o them generally,

SHRI F. H. MOHSIN: All tha cases
which have been referred to by Siri
Shastri, we have got them examired.
In many cases the pension was ganc-
tioned on the basis of the recommen-
dation of the State Government. In
the case of that particular individual,
whose name he mentioned, the person
was sentenced to imprisonmoent in
another case. He had suffereq impri-
sonment for four years. It was known
as Bhikhan Pahari Bomb case Of
course, in another case he was an
approver.

SHRI RAMAVATAR SHASTRI[: It
was in the game case. I wag in the
jail,

SHRI P. G. MAVALANKAR ‘Ah-
medabad): Sir, on a point of oider.
The Half an Hour discusison is me:nt
to raise general principles and general
problems. I do not think thig Hruse
15 meant for going into indiv:duai
cuses, however grave and sericus ths2
cases may be. Therefore, I think the
Minister should simply give an assur-
ance that he will examine the indivi-
dual cases,

MR. CHAIRMAN: You are perfecily
correct. That is why I asked him not
to cite individual cases. But Shii
Shastri in the discussion has referred
in one case. Therefore, I though! he
can refer to that particular -ase {v
keep the records straight.

SHRI DINEN BHATTACHARYYA
(Serampore): Shri Shastri is making a
very serious allegation

SHRI A. P. SHARMA (Bujar):
Since when have you become his sup-
porter?

SHRI F. H. MOHSIN: In many cases
the pens‘on was sanctioned on the
basis of the recommendation of ihe
State Government. In gome cases,
complainty were made against persona
whose applications have not been
receiveq at all, There are such com-
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plaintg also. I have got here detuils
of all the 30 persons. But, as the
Chairman has ruled, I cannot give the
information in individual cases 1
can show him the whole list so that
he can know what action has been
taken. In gome cases the inquiry is
going on. In some cases the allega-
tivns are found incorrect. If Shri
Shastri 1s interested, I can show him
the full details.

He also mentioned about menton-
ing the names of MPs and MLAs who
have given certificates to thes: peci-
sons. OFf course, there is no harm in
mentioning their names. But there
are about 426 cases. If the Membheis
go on asking who has recommended
whom, thig will involve so much of
labour and time to give this intorma-
tion. It is pnot commensurate wita the
labour ang time involved, We want to
give ag much publicily zs possible to
the names of freedom fighters 'wno
have been awarded pensions. I have
no hesitation even to divulge the
names of MPs and MLAg who have
recommended their cases. It 15 not &4
secret document. It is a question of
only labour and time involved in that.
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As to what action is taken when
the applieation is found to be a fake
application, in that case, if the appli-
cation s found to be npot genuine,
action could be taken and action is
contemplated to be taken, He could
be proceeded against under Section
420 I.P.C. for cheating. The amount
paid could be recovered fron: him.
But we do not coniemplate tc take
any action against MPs and ex-MP3
who have given certificates on the
basis of which pension was drawr
Any way, we can recover the amount
from him and also take criminai action
against the person who chealeq the
Government.

The hon. Member, Shri Arjun Sethi,
from Orissa made a rather wild alle-
gation that only the fake applicants
have been getting pensions and that
that genuine applicants have po! been
given pensions. It is not {rue Most
of them are genuine gpplicants. The
fake applications are very few, From
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about 426 complaints, that were
received go far we have found only
2 fake applications. By no gtretch
of imagination, we can say that all
these are fake applications, If there
are any genuine freedom fighters who
have suffered and who have not been
given any pension, we will consider
them., He said that a person who has
cuffered imprisonment for a number
of years hag not been given any
pension, It may be because some
document is not forthcoming. There
may be some delay because the certi-
ficate or some document is not forth-
coming. 1f my hon. friend, Shri Sethi,
writes 10 us about such cases, we will
take expeditious aclion in the matter.

SHRI ARJUN SETHI: I have al-
ready written to you.
SHRI F. H. MOHSIN: Then, Shri

K. C. Halder made a point that people
from the former umited India which
now form part of Pakistan or Ban-
gladesh who have come here and
have also taken part in the freedom
movement have not been  granted
pension because they cannot get the
jail certificate. In these  cases, of
Course some leniency is also shown.
We do realise thal 1t may be difficult
for them to produce jail certificate
because they cannot go there and
get it. For such persons, we requirc
some other circumstantial evidence. A
certificate from MP/Ex-MP or MLA/
Ex-MLA who were with them gg co-
prisoners will be sufficient. Also, on
the basjg of the State Government
certificate, after making gome in-
quiry if they are found to be realfre-
edom fighters, we can give pension.
If there are any such cases, we will
look intp them.

Another hon. Member from that
side said that political diserimination
is being made. He made that alle-
gation. We do not make any distine-
tion beiween this political party or
that political party. What we want
in, whether he is a genuine freedom
fighter or not, Let him belong to any
bolitical party. We have never made
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any discrimination, We are not going
to miake any discrimination, 7

It is true that Tamrapatrag are not
being distributed expeditiously. There
has been a delay in distributing these
Tamrapairas because they are being
distributed by the State Govern-
ments. It is very difficult to distri-
bute from Delhi. ©Of course, the first
distribution was made by the Prime
Minister here on that Independence
Day. But later on, we have  been
requesting the State Governments to
distiibute tamrapatras as early as
possible We will pursue thiz matter.

One hon. Member made a point:
why not given pension to those per-
soms who were released prematurely
due to Gandhi-Irwin Pact. For these
people we have already shown some
concession. If they had been relased
betore completing six months, and
it they were there evem for flve
months, they are being considered for
pension. But the demand is made to
bring 1t down further so that the case
ol 4 months and 25 days is covered.
Then there may be another case of
4 months and 24 days. Then there
may be another case of 4 months and
23 days. There is np end to it. We
have 1o fix the period somewhere, and
after full consideration of the matter
und also the overall situation of the
freedom fighters throughout the coun-
try, this hag been decided.

Our basis of sanction of the pen-
sion js the actual suffering. Suppose
a person was convicted and the jud-
gment was delivered for temn years
but he did not suffer, he did not stay
in the jail, even for one month; then
he is not entitled. It is mainly bas-
ed on the suffering of the person.

He also made another point that
gome peop'e were, getting Rs. 300,
when otherg are getting Rs, 200. That
also depends on the actual suffering.
There are some persons who have
suffered for more than five years and
who have more dependents. So, it
depends on the actual suffering and
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also on the number of dependents on
him and also his financial condition.
All these are taken into account while
giving the enhanced pension.

He has said about under-trials.
Even now the position is that we
have extended to give pension to the
persons who were under trial also
not only in the former native States
but also in what was known as Bri-
tish India provided they were in jail
for six months.

For those who went underground,
there must be some kind of evidence.
Otherwise, every one will come and
say that he was underground. There-
fore, in order to decide who remain-
ed underground and who did not,
there must be some kind of evidence;
for example, some proclamation by
the Government to award so much
price to those persons who gave in-
formation. If some Kkind of official
evidence is forthcoming, we can give
provided he had gone underground

for 'more than six months. As I said,
here, proof is necessary.
We have been taking expeditious

action in 1ving pensions to  those
~vho are very old and who are sick.
The first 'priority is given for those
persons who are more than 80 years
old. We give the second priority to
those who are more than 70 years
old. If they are sick, then also we
give priority. We dispose of those
applications early. Priority is also
given for widows who are in a very
difficult position; we examine those
applications early. Every effort is
being made to see that the applicu-
tiong are disposed of as expeditiously
as possible, There is no cause for any
complaint or concern. The apprehen-
sions of Shri Ramavatar Shastri are
not well-founded.

THE MINISTER OF HOME APF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): This question has been dis-
cussed in this House several times,
and I am afraid the exact position
is not well known or well appreciat-
ed by all the hon. members.
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The first point that I want to
submit for the information of the
House is this. My colleague has
mentioned that a certain number of
cases are pending. Why are they
pending? They are not pending with
us in the sense that we have all the
information and we are not deciding.
I am saying this with the full sense
of responsibility. I made the en-

quiry about a week ago; I had call-
ed my officers. A statement has been
given and all the hon. members

have see it, where State-wise we have
stated the number of gplications pen-
ding with each State Government.
Where there is a clear evidence, we
straightaway sanction; we call it a
provisional sanction; that is to say,
if there is confirmation, then we will
finalise it; if there is no confirmation,
then we will reopen “it. Otherwise,
we would never be able to dispose
of many applications. As more and
more applications come from each
State saying that these are applica-
tions for sanction, we sanction them.
Take, for instance, the question rais-
ed by Shri Ramavatar Shastri. In
the last Session, while the Session
was going on, I sent a telex message
to Patna and requested the Chairman
—-the Chairman i§ no less a person
than Shri Hari Nath Mishra—than
whom there is no person with
greater integrity, with greater trust-
worthiness, if I may say so. That is
why he was appointed Chairman. He
has got a Committee arnd that Com-
mittee goes carefully into every ap-
plication. And when I asked him
how long will he take to complete the
work in respect of the applications,—
I think Tiwari ji will also remember,
he replied, it will take about nine
months. He is going so much into
details; he is doing it so carefully.
Therefore Shastri ji cannot say that
we are hastily doing something or
sa ctioning cases in indecent haste
and all that.

SHRI RAMAVATAR SHASTRI: I
will prove it.

SHRI UMA SHANKAR DIKSHIT:
He said, Members of Parliament
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should be punished. Well, suppose, I,
as a Member of Parliament, receive
an application. I receive such an ap-
plication from one whom I trust;
someone who had been with me in
jail and whom I trust. I recommend
such an application on that basis.
Now, do you want 'me to go to jail
for that? Suppose Shastri ji makes
an application like that; what should
happen? Sir, this ijs not 3 general dis-
cussion and we need mot go into the
same points over and over again. Let
him have another discussion if he
likes. We have had several discus-
sions but still he is not  satisfied.
Certain matters which were finally
settled are coming up again. My
complaint is this and it is a tragedy
that the same rhatters are raised over
and over again which have been
settled. I make an offer. I invite all
those members who either feel that
genuine cases have mnot been sanc-
tioned or that non-genuine cases have
been sanctioned to meet me; I invite
them one by one. I will give them
all the information. Let no hon.
Member, however highly-placed he
may be, however good gentleman he
may be, think that he alone i3
correct and all the other Members of
Parliament are false. Let that not
be the attitude. Sir, we treat them
all alike.
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I as a human being am liable to
error; Shastri ji is liable to error but
on my error he is willing to punish
me....

SHRI RAMAVATAR SHASTRI: I
will prove....

SHRI UMA SHANKAR DIKSHIT:
For that we will have another forum.
I will not accept the statement mere-
ly because he insists that this is be-
ing done etc. Let the whole informa-
tion come. Let the State Govern-
ment come with their view. Let the
Committee glve 3 report as to what

AUGUST 21, 1974

Resignation by
Member

312

they have done and why. Then we

may know the truth. I will hold in
the next two weeks, meetings with
each Member, with even those who
are not present today. I want this
matter to be settled once and for all.
1 would respectfully tell the House
that we are not Unduly holding up
any single application for which we
have got information. Now there are
only those applications which have
been received after time and those
applications for which we have no
reports from the concerned  State
Governments. What are we to do
about them? If you like, we will close
them today, but I ask, will that be
fair?

Sir, it is much better, and I submit
this with due respect—and also with
the expectation of appreciation, if I
may say so, that it will be utterly
wrong to dispose of these cases and
not wait until we have fully satis-
fied ourselves that all these casks
are not genuine. And I request that
Shastri ji will be the first hon. Mem-
ber to see me, with whom I will be
having a meeting next week he can
come and I will tell him about these
facts. But I will also tell him one
thing, that if he feels that his com-
plaints are wrong, he should make
such a declaration in this House, that
out of thirty applications so many
are wrong, so many are right and so
on. If in our case our head office
had made a mistake I will say so. If
a State Government has said gome
such thing, I will say, that the State
Government has said this or that.

Sir, I think, with this assurance, we
should treat this matter as closed.

18.40 hrs.

The Lok Sabha then adjourned till
Eleven of the Cloc on Thursday,
August 22, 1974 Sravana 31, 1896
(Saka).



